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SHRI MOHAN DHARIA: Sir, I am
well aware that the price of edible oil
have gone up in the country. And, as
I stated earlier in this House, the pro-
duction of edible oils has gone consi-
derably down. We require about 35
lakhs tonnes and we produce only 32
lakhg tonnes which includes vanaspathi
also.

Unfortunately, instead of 32 lakhs
tonnes, the production now is some-
where in between 25 to 26 lakhs tonnes.
Naturally, it has effected both the
availabilty of it as well as its price.
So, at the one end we are trying to
import as much edible oil as possible
and, at the other end, we are trying
to take advantage of the coming kharif
crops and to have more production of
oil seeds. What is needed for the coun-
try is a national policy for both oil-
seeds and oil. This exercise is being
done by the government. Mr. Speaker,
Sir, we shall see that we adopt a na-
tional olic for both oil and oilseeds.

SHRI HITENDRA DESAI. Has the
government of Gujarat made any re-
presentation in this behalf?

SHRI MOHAN DHARIA: The Gov-
ernment of ‘Gujarat have said that be-
cause of their difficulties in the State,
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they want that they should be allowed
to continue with this policy because
they cannot disturb the policy for the
time being.

SHRI NARENDRA P. NATHWANI:
As regards the inter-State movement
of ground-nut the position is very
clear that there are no restrictions. I
would like to know whether there are
any State laws or transport restric-
tions which  indirectly restrict the
movement of groundnut?

'SHRI MOHAN DHARIA: There are
laws which can frustrate the intentions
of the Central Government. The ques-
tion is of taking all the States together
and to see that they are part of the
national policy.

Requegt from I.T.D.C. Officers’
Association

*188. SHRI S. G, MURUGAIYAN:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether LT.D.C. Officers’ Asso-
ciation has requested the Government
ty hold anp enquiry into the conduct
of certain senior officers of the Corpo-
ration during the emergency: and

(b) if so, the facts thereof and
Government's reection thereto?
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SHRI S. G. MURUGAIYAN: Will
the hon'ble Minister be kind enough to
speed up the proposed enquiry and also
take action against those who are gui-
1ty?
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Import Licences issued to M/s, Para-
mount Engineering Works, Lucknow

%#190. DR. MURLI MANOHAR JOSHI:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether import licences/release
orders were issued to M/s. Paramount
Engineering Works, Lucknow during
the last three years;

(b) if so, the value of the licences
granted each year;

(¢) whether representations from
scveral Members of Parliament had
been received that a former Minister
had used undue influence in getting
the licences issued in favour of the
said company; and

(d) whether any enquiry into the
issue of licences to the said firm had
been ordered and if so, the result
thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIE'S AND COOPE-
RATION (SHRI MOHAN DHARIA):

(a) No, Sir.

(b) Does not arise.
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(c) There were allegations against
grant of licences to this firm in the
earlier periods.

(d) The matter is being jnvestigated.
by the Central Bureau of Investigation.

DR. MURLI MANOHAR JOSHI: Mr.
Speaker, Sir, I would like to know:
what were the allegations and against
whom were they levelled? ‘'Secondly,
whether the following allegations were
levelled:

(1) That the former Union Minijster,
Shri Chandrajit Yadav had substan-
tia] interest in the company and the-
Chief Controller of Imports and
Exports granted the licences of the
recommendations of the Minister
concerned.

(2) that although there were noth-
ings on the files which proved the
existence of the letter of recommen-
dation of the Minister yet the letter
was removed from the file.

Thirdly, whether this company cor-
nered crores of rupees by selling the
costly imported material in the black
market and then evaded the actual
verification with the connivance of
the Estate Industries Department and
the Chief Controller of Imports and
Exports on the plea that the records
were destroyed in fire in 1972 when
this matter was raised in this House
and the other House? Now the ques-
tion arises whether the fire was
deliberate and whether the factory
premises were insured and Wwhether
any claims ‘were preferred by the
Company and how did it happen that
import licences to the tune of about
one crore of rupees were issued from
1969 onwards? Whether any verifica-
tion regarding the actual use was ever
made?” Whether any allegations were
levelled or not?

SHR] MOHAN DHARIA: It js really
a very strange case and it is being
investigateq by the Central Bureau of
Investigation. From the records, it





